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The 1st April 2015
No. 8P/Vi-5-130/2015-2075-59—1In exercise of the powers conferred by Section
94(2) read with Section 146 of the Bihar Panchayat Raj Act, 2006, the Governor of Bihar is
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hereby pleased to make the following Rules to amend the Bihar Gram Katchahry
Nyayamitra (Appointment, Service Conditions and Duties) Rules, 2007:-

1. Short Title, Extent and Commencement .- (1) These Rules may be called the
Bihar Gram Katchahry Nyayamitra (Appointment, Service Conditions and Duties)
(Amendment) Rules, 2015.

(2) It shall extend to the whole of the State of Bihar.
(3) It shall come into force at once.

2.Sub-rule (2) of Rule 8 of the Bihar Gram Katchahry Nyayamitra
(Appointment, Service Conditions and Duties) Rules, 2007 shall be substituted by the
following:-

""(2) The services of Nyayamitras appointed on contract on payment of fixed
fees shall continue in the respective Gram Katchahry untill the Nyayamitras are not
recruited afresh in the newly constituted Gram Katchaharies or the services of the
Nyayamitras working on contract are not terminated in accordance with the
provisions of these Rules:

Provided, that the State Government may authorise the Nyayamitras already
appointed on contract to work in their respective Gram Katchahry under such terms
and conditions as the Government may prescribe for the purpose of ensuring the
availability of Nyayamitra in the Gram Katchaharies.

The newly constituted Gram Katchahry shall take action for selection of
Nyayamitra at the earliest after election. The new Gram Katchahry may, after
reselection, appoint a Nyayamitra previously working as such."

By order of the Governor of Bihar,
Sd/-Illegible,
Principal Secretary to the Government.
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